
BEFOHE THE CEIflTiAL DIHISTRnTIVE THIBUNL 
3A JGALOJE SB .JCH, BASGA LORE 

TODAY THE TYJELrH iIO7EHBER, 1986 

Present: Hontble i;lr Justice K.S.Puttaswemy Vice Chairman 

Hon'hla i",b P.Srjnivesar 	 Member(A) 

RE1 TIEW Ai:PLIcATIOH HO. 11/86 
(A.iio. 1587/86) 

Jaaannsthrao Srjnjwaa Ho She hapurkar 
Retired Govt servant, 
esident of Plot Ho. 30 

CTS No. 4842—A Sdashiv Aagar 
Bolaaum 

Vs 

Union a., he Setary,on 	er  
Government of India, Itinistry of 
Finance, Department of Defence, 
South Slack, Hew Seihi—IlO 001. 
The Controller General of D5fence 
Accounts RK,Puras, /est Block, 
Jen' Delhi 110 022. 

The C.D.A. (O.Rs) South Teyneyampeth, 
iadras. 600 018. 

(Shri Li.Vasudeva Reo •.. Advocate) 

. . .Applicant 

... Respondents 

This review application 11CC come up before Court today 

for hearing. Mernbor.(A) made the following: 

ORDER 

In this application, the applicant wants us 

to review our order dated 1.10.86 by !11Ch we dismissed 

his application no. 1587/86 as delayed. He desires that 

v!e should hear him on merits and review that order. 

1. 
	 2. 	 In order to decide whether e should allow Jc 

review application, we have heard the applicant fully on 

the merits of the claim made in his original application. 

71e have also hoard ihri M.Vasudeva A.. 0, learned counsel 

for the r :spondents. After hearing both the parties, .ee 

rox 



find 13 1 the arj2ir1a I . :iiction cartoat tend a so on snail.:. 

3. 	 The 	clam m in 	He 	sni in.:  I :pplication 	as 	thet 

;hen the a 3)iicent sea ojnbzH to uhe 	selection :.nade 

frore 1.3.71, 	his 	Dcy in th 	selection :jracl 	should 	have 

bean fixed at 	• 	320 and not 	- I 1. 	305 as 'sac honG 	by 

He 	rospondrxita. 	ho 	v:.:. hravjirin 3. 	300 1n 33p 	lamar as 

was the 	aximurs in 	riolc:or as-edo 	bole e 	his 

OflOT.iOri end 	H 	hTH sri: load 	at 	that 	st 	.e 	F or rno1a 	I ha a 

one 	yes. a . 	. 2 	saints 	os 1 that I era 	as no enuiva lent 

in 	she 	:selectjon S5de 	SSC 	IG 	:sasce3a 	- f 	thab 

:rad.e nove U. fran 	250 to 305'.;1t1 an ircaoxsnt 	of 	3. 	15. 	dis 

contention is 	th:.t hs )&y shoriJe 	have bean fixed at 	one 

sta so :055 • 105 	s 	310. 	or thjs, h se ii 5 on 

jaIls:: hated 5.12.77 1: sush by the 3/a Finance and 

:525ticUl('1Y the last so utcesce of that bIt SIL which reads 

as folio.::: 

111n other words, if t 
Lho Ice LIDUi1 ci i1OL±IL 	- 	3.1' 

rorso d o 	1ccr:on 
ç'rade after he has sarved in the naximurs of the 
ordiraay 3::ede for a year or none ':ou.i:i be entitled to 

- r in L i - 	31 c io 	r he hem 	f1,\ed C 	riG 
rnsH hiah :55 :stana . ' (Irish:: a : a sups±i oh 

be nisticod imnahiatol that sentence extracted hove 

S)Ge Is cf a. bu.:tion wiser a there icastee in the 

so bction :.:cacie cuive lent to the nexi.muni of the ordinary 

ra3a end in such .3 situation the say of the Oovernn3ent 

Li s0lc30 	 eiiis' t..obO imc 

.ivira ran one i:sc:onen-b over tna staqo in the selection 

qradc. 1hac.neaai rule on thesubject orior 150 333.3 was 

List if these is. a ste :e esuiva lent to the ssaximurn of the 

ordinary ctloa nrasie, n.I:SriOl, %. servant 

sronoted to 33:: 	laction :,rede si hould be fixed at that 

stece and it is lbs. I rule which as .s ou 5 ht to be chari.:ah. 

. . .3/— 



' 	 .3. 

The other situ:tion is/hereis nocorrespondinq stage  

in the selection grade eguivalent to the maximum of the 

pay of the ordinary grade. In this second situation, the pay 

of the Government servant in the selection grade has to be 

fixed at the point in that grade immediately above the 

maximum salary he drew in the ordinary grade. This position 

stands unaffected by the channe in the extract quoted above 

relied upon by the applicant. The applicant is covered 

by this second situation, while the extract from the letter 

given anovo deals with the first situation. This extract 

does not provide that even in a situation where a Govarnment 

servant's pay in - he selection grade is under normal rules 

to be fixed at a point in the selactiori grade above the 

asximum of the ordinary •rade he should still be given one 

more incrorsont in the selaction grade. Thus, the letter of 

the Finance i.inistry reli d upon by the applicant does no----, 

apaly to his case and cannot help him. 

4. 	Since we find that even on merits, the applicant 

has no case, we reject the application for review. There 

will be no order as to costs. 
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